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​BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL​

​PRINCIPAL BENCH, NEW DELHI​

​ORIGINAL APPLICATION NO. 61 OF 2025​

​IN THE MATTER OF:​

​Narender Sirohi​ ​…APPLICANT​

​Versus​

​Central Pollution Control Board & Ors.​ ​…RESPONDENTS​

​REJOINDER​ ​ON​ ​BEHALF​ ​OF​ ​THE​ ​APPLICANT​ ​TO​ ​THE​ ​REPLY​ ​OF​

​RESPONDENT​ ​NO.​ ​6​ ​(DEPUTY​ ​COMMISSIONER,​ ​FARIDABAD)​ ​DATED​

​19.01.2026 UPLOADED ON 09.03.2026​

​MOST RESPECTFULLY SHOWETH​

​1.​ ​That​ ​the​ ​Applicant​ ​respectfully​ ​submits​ ​the​ ​present​ ​rejoinder​ ​to​ ​the​ ​reply​ ​dated​

​19.01.2026​ ​filed​ ​by​ ​Respondent​ ​No.​ ​6​ ​(Deputy​ ​Commissioner,​​Faridabad),​​the​​same​

​having been uploaded on 09.03.2026.​

​2.​ ​That Paragraph No. 1 calls for no specific response.​

​3.​ ​It​ ​is​ ​respectfully​ ​submitted​ ​that​ ​although​ ​the​ ​Respondent​ ​in​ ​paragraph​ ​No.​ ​2​ ​of​ ​the​

​reply​ ​has​ ​stated​ ​that​ ​necessary​ ​coordination​ ​has​ ​been​ ​ensured​ ​with​ ​all​ ​concerned​

​departments,​ ​including​ ​the​ ​Haryana​ ​State​ ​Pollution​ ​Control​ ​Board​ ​(HSPCB),​

​Municipal​ ​Corporation,​ ​Faridabad,​ ​Department​ ​of​ ​Town​ ​&​ ​Country​ ​Planning,​

​Revenue​ ​Authorities,​ ​and​ ​other​ ​local​ ​enforcement​ ​agencies,​ ​the​ ​replies​ ​filed​ ​by​

​various​ ​authorities​ ​are​ ​not​ ​consistent​ ​and​ ​are​ ​thus​​not​​reliable​​for​​ensuring​​effective​

​environmental​ ​governance.​ ​Notably,​ ​Respondent​ ​No.​ ​4​ ​(HSVP)​ ​in​ ​its​ ​reply​ ​dated​
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​19.12.2025​​has​​stated​​that​​the​​industries​​mentioned​​at​​Page​​No.​​196​​,​​i.e.,​​Respondent​

​Nos.​ ​9​ ​to​ ​33,​ ​fall​ ​under​ ​the​ ​jurisdiction​ ​of​ ​the​ ​Municipal​ ​Corporation,​ ​Faridabad.​

​However,​ ​on​ ​the​ ​contrary,​​Respondent​​No.​​7​​(Municipal​​Corporation,​​Faridabad)​​in​

​its​​reply​​dated​​19.01.2026​​(uploaded​​on​​09.03.2026)​​has​​stated​​at​​Page​​No.​​843​​that​

​only 10 units fall within its jurisdiction.​

​It​​is​​further​​submitted​​that​​the​​Respondents​​have​​conspicuously​​failed​​to​​clarify​​the​

​status​ ​of​ ​the​ ​remaining​ ​39​ ​units​​,​ ​apart​​from​​the​​25​​units​​inspected​​by​​the​​Joint​

​Committee​ ​(Page​ ​No.​ ​101)​​,​ ​and​ ​have​ ​completely​ ​omitted​ ​any​ ​reference​ ​to​ ​or​

​consideration of the list of 366 units​​.​

​It​ ​is​ ​respectfully​ ​submitted​ ​that​ ​the​ ​contradictory​ ​assertions​ ​of​ ​jurisdiction​ ​by​

​different​​authorities​​create​​an​​inherent​​ambiguity,​​which​​would​​severely​​impede​

​the​ ​effective​ ​implementation​ ​and​ ​enforcement​ ​of​ ​any​ ​Order​ ​passed​ ​by​ ​this​

​Hon’ble​​Tribunal,​​unless​​the​​issue​​of​​jurisdiction​​is​​first​​conclusively​​determined​

​and responsibility clearly allocated.​

​4.​ ​That​ ​the​ ​contents​ ​of​ ​the​ ​paragraph​ ​No.​ ​3​ ​are​ ​denied​ ​as​ ​being​ ​devoid​ ​of​ ​material​

​particulars,​​inasmuch​​as​​no​​specific​​details​​of​​effective​​steps​​taken,​​in​​the​​form​​of​​an​

​Order/Notice,​ ​nor​ ​any​ ​Standard​ ​Operating​ ​Procedure​ ​(SOP)​ ​formulated​ ​to​ ​prevent​

​re-operation,​ ​have​ ​been​ ​placed​ ​on​ ​record,​ ​thereby​ ​rendering​ ​the​ ​averments​

​unsubstantiated.​

​5.​ ​That​​with​​respect​​to​​Paragraph​​No.​​4,​​which​​refers​​to​​the​​Action​​Taken​​Report​​(ATR)​

​filed​ ​by​ ​Respondent​ ​No.​ ​3,​ ​it​ ​is​ ​respectfully​ ​submitted​ ​that,​ ​as​ ​per​ ​the​ ​said​ ​ATR,​

​certain​ ​units​ ​are​ ​stated​ ​to​ ​have​ ​been​ ​dismantled,​ ​some​ ​closed​ ​or​ ​sealed​​by​​HSPCB,​

​enforcement​ ​action/Show​ ​Cause​ ​Notices​ ​(SCNs)​ ​have​ ​been​ ​initiated​ ​against​ ​certain​

​units,​ ​some​ ​units​ ​are​ ​reported​ ​to​ ​be​ ​locked​​or​​non-operational,​​and​​several​​units​​are​

​claimed​ ​to​ ​be​ ​outside​ ​the​ ​consent​ ​regime.​ ​However,​ ​the​ ​ATR​ ​fails​ ​to​ ​furnish​ ​any​
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​details​ ​regarding​ ​compliance​ ​with​ ​the​ ​specific​ ​recommendation​ ​of​ ​the​ ​Joint​

​Committee​​constituted​​by​​this​​Hon’ble​​Tribunal​​,​​which​​had​​recommended​​that​​all​

​unauthorized​ ​industrial​ ​units​ ​operating​ ​in​ ​the​ ​identified​ ​areas​ ​be​ ​closed​ ​by​ ​the​

​concerned​ ​local​ ​authorities,​ ​namely​ ​the​ ​Municipal​ ​Corporation,​ ​Faridabad​

​(Respondent​ ​No.​​7)​​and​​the​​District​​Town​​&​​Country​​Planning​​Department​​(DTCP),​

​Faridabad​ ​(Respondent​ ​No.​ ​4),​ ​following​ ​due​ ​process,​ ​so​ ​as​ ​to​ ​prevent​ ​further​

​environmental degradation and unauthorized industrial activities.​

​It​​has​​further​​failed​​to​​place​​on​​record​​any​​confirmation​​regarding​​the​​implementation​

​status​​of​​disconnection​​of​​electricity​​by​​Respondent​​No.​​8,​​i.e.,​​Dakshin​​Haryana​​Bijli​

​Vitran​ ​Nigam​ ​(DHBVN),​ ​in​ ​respect​ ​of​ ​all​ ​illegal​ ​units,​ ​despite​ ​such​ ​action​ ​having​

​been​ ​specifically​ ​recommended​ ​by​ ​the​ ​Joint​ ​Committee​ ​constituted​ ​by​ ​this​​Hon’ble​

​Tribunal.​

​6.​ ​With​​respect​​to​​Paragraph​​No.​​5,​​it​​is​​respectfully​​submitted​​that​​the​​Respondent​​has​

​placed​ ​reliance​ ​on​ ​the​ ​ATR​ ​of​ ​HSPCB​ ​to​ ​claim​ ​that​ ​substantial​ ​progress​ ​has​ ​been​

​made​ ​on​ ​the​ ​ground.​ ​However,​ ​a​ ​mere​ ​assertion​ ​of​​‘substantial​​progress’​​neither​

​satisfies​ ​nor​ ​ensures​ ​compliance​ ​with​ ​the​​Precautionary​​Principle​​.​​It​​is​​pertinent​

​to​​note​​that​​the​​Joint​​Committee​​constituted​​by​​this​​Hon’ble​​Tribunal​​had​​specifically​

​recommended​​that​​all​​unauthorized​​industrial​​units​​operating​​in​​the​​identified​​areas​​be​

​closed by the concerned local authorities.​

​Further,​​the​​Applicant​​has​​placed​​on​​record​​several​​latest​​geo-tagged​​photographs​​(in​

​response​ ​to​ ​the​ ​ATR​ ​filed​ ​by​ ​the​ ​Respondent​ ​No.​​3,​​HSPCB)​​clearly​​demonstrating​

​that​ ​illegal​ ​industrial​ ​activities,​ ​resulting​ ​in​​rampant​​air​​pollution,​​continue​​unabated​

​in​​the​​area.​​Thus,​​the​​reliance​​on​​the​​ATR​​is​​misplaced​​and​​does​​not​​reflect​​the​​actual​

​ground situation.​
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Annexure: A-1
Proof of Reply Upload Date
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Sanjaya Kumar Mishra <skmishra1047.advocate@gmail.com>

Advance service of Rejoinder in O.A. No. 61 of 2025 in the matter of Narender Sirohi v. State of
Haryana & Ors., in reply to Respondent No. 6 (DC, Faridabad)
1 message

S.K. Mishra, Advocate <skmishra1047.advocate@gmail.com> Mon, Apr 13, 2026 at 4:12 PM
To: rkhuranalegal@gmail.com

Sir,

Please find the attached copy of the Rejoinder being filed in O.A. No. 61 of 2025 titled Narender Sirohi vs. State of
Haryana & Ors., in response to reply filed by Respondent No. 6 (DC, Faridabad) for your kind record and perusal.

Thanks & regards

Sanjaya Kumar Mishra
Advocate for Applicant
📞 Mobile: +91-98183 26647, 9310326647 
📧 Email: sanjayakmishra@gmail.com

Disclaimer: This communication is intended solely for the addressee and may contain privileged information. Please do not construe this as solicitation or advertisement as per BCI rules.

Rejoinders to R-6 in OA 61 of 2025.pdf
1528K
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